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IN THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

AT NEW DELHI

O. A. NO. 423 OF 2022

Mohinder Pal & Another

.Applicants

VERSUS

State of Haryana and Others

—Respondents

Short reply on behalf of the Haryana

Water Resources (Conservation,

Regulation and Management)

Authority (respondent No.6).

Respectfully showeth:-

That at the outset it is submitted that the Government of

Haryana enacted the Haryana Water Resources

(Conservation, Regulation and Management) Authority

Act, 2020, on 07.12.2020 (hereinafter the Act). The

Notification for establishment of the Authority was issued

on 14.12.2020, with effect from 07.12.2020, the mandate

of the Authority, under the provisions of the Act, is for

regulation, management and conservation Of the water

resources in the State of Haryana.



2.

3.

4.

5.

That as per the provisionsof the Act, the guidelinesdated

23.12.2020, were issued by the Government under

Section 16 of the Act, which were revised by the Authority

and were issued under Section 12(3) of the Act on

10.09.2021.

That as per the above said guidelines it is mandatory for

the project proponents to seek permission/NOC from the

Authority before extraction of groundwater. The Authority

has developed an online portal for the applicants to apply

before the Authority to seek NOC for extraction Of

groundwater. These guidelines and provisions have been

made applicable on infrastructure, industry and mining

projects.

That the present original application has been filed by the

applicant, inter alia, with the prayer to direct the private

respondents to pay penalty for illegal extraction of

groundwater in terms of Notification 17.03.2022, issued

by the Haryana Water Resources Authority.

That In this regard it is submitted that the contents of the

original application shows that the applicant has raised

the issue of illegal mining of Boulder and Gravel at

Villages Mandoli Ghaggar (west), Mandoli Ghaggar

(east), Village Kanlsi and Village Jairampur jagir in District

Yamunanagar. The applicant has also alleged that the

applicants have been extracting groundwater without

seeking permission/NOC from the Authority



6.

7.

8.

That It is submitted that the Authority got the approval, on

06.12.2021, for establishment of its Enforcement Wing

and appointment of Inquiry/Enforcement Officers, from

the Government under Section 19 of the Act. It is further

submitted that the Authority without delay, marked the

directed the Deputy Commissioner, Yamunanagar, to get

the inquiry conducted as to whether any illegal extraction

of groundwater is being done as alleged by the applicant

in the original application and directed to submit the

report, at the earliest. Copy of the order of

appointment/designation of Inquiry/Enforcement Officer

dated 06.12.2021 and the copy of the letter to DC,

Yamunanagar dated 08.06.2022 are annexed herewith as

Annexure - R-1 and R-2 respectively.

That it is further submitted that the Deputy Commissioner,

Yamunanagar, vide letter dated 09.06.2022, directed the

concerned officers to take necessary action and submit

the report to the Authority. In compliance of the direction

of the Authority and of the Deputy Commissioner,

Yamunanagar, the report was submitted to the Authority

by Regional Officer, HSPCB-cum-Enforcement Offcer,

HWRA, vide letter dated 04.07.2022. copy of the letter

dated 09.06.2022 is annexed herewith as Annexure R-3.

That it is submitted that as per the report submitted by

Regional Officer-Enforcement Officer, HWRA, that none



9.

10.

of the miners, as impleaded by the applicant in the

original application, have been using under groundwater

and also stated in the report that these miners are fulfilling

their requirement through private water tankers. It is also

mentioned in the report that as per consent to operate

issue to these miners they are required to fulfil their water

consumption through water tanker only. Copy of the

report dated 04.07.2022 is annexed herewith as

Annexure R-4.

That it is further submitted that the Regional Officer-cum-

Enforcement Officer, HWRA has submitted the report as

the officer record and on the basis Of conditions in the

consent to operate issued to the miners. However, the

Authority has decided to direct the Deputy Commissioner,

Yamunanagar, to get conducted a site inspection for

checking the alleged illegal extraction of groundwater and

then submit the report afresh.

That as the only issue of the applicant, which relates to

the Authority, is alleged illegal extraction by the miners

and consequently the imposition of environment

compensation, therefore, it is submitted that the Authority

seeks permission, from the Hon'ble National Green

Tribunal,

received

HSPCB.

to file this short reply with the interim report

from the Regional Officer Yamunanagar,

The Authority further submits that as per the



directions by the Hon'ble Tribunal, the detailed reply, if

required, shall be filed by the Authority.

Therefore,it is most humblyprayedthat the Authoritymay

beallowedto file the short replyand the samemay be taken on record. It is

further, prayedthatthe originalapplicationmaykindlybedismissedqua

the Authority (respondent No.6) or may issue and other directions/order as

the Hon'ble Tribunal may deemed fit, in the interest of Justice.

Place: Panchkula

Date:

(S ir Kadian)
Chief executi e Officer

For Chairperson,
HaryanaWater Resources Authority,

3rdFloor,RearBuilding,HSVP,
Sector-6, Panchkula, Haryana.



HARYANA GOVERNMENT
IRRIGATION& WATERRESOURCESDEPARTMENT

ORDER

InexercisewiththepowerconferredunderSectionlg and20of"TheHaryanaWater
Resources (Conservation, Regulation andManagement) AuthorityAct,2020,TheGovernorofHanianais
pleased todesignate theofflcerofthedepamenti.e.Irrigation&WaterResources(ExecutiveEngineer),
Town andCountry Planning (NotbetwtherankofDistrictTownPlanner),HaryanaStatePollutionControl
Board(Not ±lowtherankofRegional Officer)asEnquiryofficer/Enforcement oflcer/Compliance Offiærin

totheirpresent duties,in"TheHaryanaWaterResouræsAuthority(HWRA)',Panchkula.The
functions oftheofficers shallbeaspertheprovisions oftheSection19and20orasmaybedirectedbythe
Authority, including discovery &production Ofdocuments. summoning andenforcingtheattendance ofany
person, tcconduct fieldinspection, enterintoanypremisesforinspectionandinquiry,submitrepor/tr,terim
revnrttotheAuthority.

r. No. Block Irrigation and
sourcesDept

xecutive Engineer,
Div,Ambala

ExecutiveEngineer,
Div.Kunjkshetra
xecutive Engineer,

Panchkula

Wale own and Coun
lanningDept

cncemed Distnc
own Planner

aryana urisdiction
Pollution Contro
Board

oncemed mbala
ional Officer

13,

14

15.

mbala

urukshetra

anchkula

Kaithal

avana

Hisar

Fatehabad

adHri

Karnal

anipat

ind

Bhiwani

Rohtak

Sonipat

Gurugram

hajar

Faridabad

utive Engineer.Pun
-S,Div, Kaithal

ExecutiveEngineer,WS.Do-

ExecutiveEngineer.Adampuoo-
.S. Div, Hisar

ExecutiveEngineer.VV.SDO•
iw Fatehabad
xecutiveEngineer,NehranOo-
.S Div Sirsa

Executive EngineerDO-
agadhari WS. Div,
a adhah

ExecutiveEngineer,Karnal.00-
.5 DiwKamal
xecuÜveEngineer.PanipaDa-

xecutiveEngineer,WS Do.
Jind

ExecutiveEnginær.Bhiwanco-
S,Div.Bhiwani
utive Engineer.WS Do-

iv_ LWS(Mech)Divn
h Dadri

xecutiveEngineer,W.S,Do-
iw WS, FeederOivn
ohtak

xecutiveEngineer,RaiW.S•Da-
iwSani at
geculiveEngineer.WS.Oo-
Gws. ram

ExecutiveEngineer,
Ghaiia,•

xecutweEngineer,WS00.
iv.Faridabad

00.

00.

00.

rukshetra

Panchkula

Nawana

Fatehaöad

amunanagar

Karnal

nipat

ind

hiwani

h. Dadri

onipat

urugram

hajjar

Faidabad



xecutiveEngineer.
S. own. Nuh
lecutive Engineer.
Elect Oivn. Rewari
Executive Engineer.
Diw M\garh canal

Divn. Narnaul

33

uh

wai

Mahendengath

Gohana

Mewa Do-

xecutiveEngineer,Gohan 00,
S, Zivn. Gohana

Executive

Oivn,Bahadu arh

Do.

DevenderSingh

uh

Rewari

Mahendergarh

Ohana

ahadurgarh

DatedChandigarh,the30November,2021

NO.11+1-030001/1912021

AdditionalChiefSecretarytoGovtHariana
Irngation&W.R.Department

Dated: .06.12.2021

Acopy,eachforwardedtothefollowingforinformationandnecessaryætion.

1. TheChairperson, Haryana WaterResources Authority,SinchaiBhawan,Sector-5Panchkula.
2 Principal Secretary toGovtofHaryana,Town &CountryPlanningDepartmentwithrequesttoissue

necessarydirectiontotheconcernedofficer.
3.The Chairman,Haryana StatePollution Control Board,Sector-6,PanchkuIa withrequesttoissue

necessarydirectiontotheconcerrEdofficer.
4.Engineer-in-Chief, Irrigation andWater Resources Department, SinchaiBhawan,Sector-5,

Panchkula.

vs.-TS\SIWRD

Superinter*,I gation
forAdditionalChief toGovernment,Haryanz
Imgation andWaterResources DeparmerV2Z1



2-

HARYANA WATER RESOURCES AUTHORITY
Rear Building 3rd Floor, HSVP, Sector-6, Panchkula

Website: v•.nsw.hwra.org.in

To,

Subject:

The Deputy Commissioner,
Mini Secretariat,

District Yamunanagar, Haryana,

No.tet-0/LA/HWRA/2022 Dated: 0806.2022

Notice of Hon'ble NGT in Original Application No.423/2022
Mohinderpal and another vs. State of Haryana and others.

Kindly refer to the subject cited above.

In this regard it is submitted that a notice dated 04.06.2022 (copy
attached) has been received from the Hon'ble Nation Green Tribunal along with the
order dated 31.05.2022 (copy attached).

The ibid Original Application filed before Hon'ble NGT pertains to illegal
mining of boulder and gravels at villages Mandoli Ghaggar(west), Mandoli
Ghaggar(east),Kanalsiand villageJairampurJaggir in District Yamunanagar.It is also
pleaded in the application that groundwater permission hasnot been sought by the
miners and illegal extraction Ofgroundwater is also be done.

The next date in the Original Application is 13.07.2022 and before that
the status report/replv has to be filed in the Hon'ble Nation Green Tribunal.
Therefore,theundersignedhasbeendirectedto sendthe notice,orderandthe copy
of theOriginalApplicationto yourofficewith further requestto sendthe report of
illegal extraction of groundwater within 07 days.

Kindly treat this most urgent as the NGTcase is fixed for 13.07.2022.

fÉ6rveenJain)
Legal Advisor,

For Chairperson, HWRA
08.062022

Copy to:

ThePSto Chairperson,HWRAfor kindinformationof W.Chairperson,
HaryanaWater ResourcesAuthority,



1
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Notice of Hon'ble NGT in original application NQ. 423/2022 Mohinder Pal and
another Vs of Hpcyana Others.

2022 08/06/2022

31

Boulder and Gravel

I q? Rqté

15/06/2022

ufi I fttü

$7 <lftra
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RegionalOffice,YamunaNagarR ion
HaryanaStatepollutionControlBoard

S.C.O.No-131,9ector-17,HiJDA,Jagadharl,YamunaNagar
Website - -

No. 01732068137,237841)

Dated. 10712022
'r8SPCB/YRf2022'

10

sub:-

Thé Chairperson.
Haryana Re-soutceAulCvouty,
Rear Budding. Floor,
HSVP, Sector•6. Panchkula.

Notice01Hon'bleNGTin originalspp;jGationno 43312022Mohinderpal and
another Vs State of Haryana and others.

DeputyCommissioner,YamunaNagarOffn no 4098dated0407.20223
youtoffice'eltelno. (to ÜaputyCommissioner.Office)138-189hM•.JHVVRA2022

2022.

this connaeticn,it is Submittedtt"ätin Ihe abovegefenedOA NO. no.mines
i.e.

Sr. No. Name 01 Mines

2

3

Yamuna

Ngqar
MIS Mando" '•Ne$t. 3100k 4, District
Yamun;; N

Foods Pvt Ltd. VillageMandoli,GhoggarEast Block 3 District
MIS äa',aj' Jairampur¯jågk.Bloc* YNR,'B.E. Jegadhri, District
Ysmuna

Regarding unautiotized/illegal extraction Of ground water by these mines it is

as par of this office. none ot the abwe miners, is using the Linderground water
through borewoit and their requirement of veter through brivate water tankers,

(CTO)to these minersis forwater consumpbonthrough tankers

It is submittedlot yourkindinformationplease.

Na.HSPCBNFV2022' &2 q

Reg i Officer

Acopyat is rde,dto heDeputyCommjwzr.ef, una w.r.t
letter dated 0407.2022 for information

Régional er
Yamuna


